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12.21 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

.REPORTED EXPLOSION OF AMMUNITION AT
AGRA
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SHRIMATI PRAMILA DANDA-

VATE: Sir, I cali the attention of the
Minister of Defence to the lollowing
matter of urgent public importznce and
1 request that he may make : state-
ment thereon:—

“Reported explosion in Agra point.
ing a country-wide racket in stealing
of sophisticated arms and suspicion
of a network of ammunition thieves
operating with the help uf connec-
tions in Army depots.”

SHRI DEVI LAL (Sonepat)**

MR. SPEAKER: Nothing is going on
record,

st It s T q1E qTIE FATE
Shri Devi Lal then left the House.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): Mr. Speaker,
Sir. On 24th February, 1981, an ex-
plosion occurred at the premises of
Agra Bartan Bhandar, a firm dealing
in utensils in Agra. As a result of ‘his
explosion two persons are reported to
have been killed and four others in-
jured. On getting information about
the occurrence, the district authorities
visited the spot . order to ascertain
the facts o the cule and to start in-
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vestigations iniqe the matter. During
investigation, it came to light that ihere
were heaps containing cartridge cases
and metal scraps within the premises
where the accident had occurred,
During investigation, the local police
have arrested 9 persons, out of ‘vhom
three are the owners of the firn: and
six others their employees. Action has
also been taken to detain the three
owners under the National Scrurity
Act. The District  Magistrate, Agra
also deputed the Sub-Divisional Magis-
trate of Agra to conduct a Magisterial
Inquiry into the entire accident. Since
an explosion had occurred, it was
necessary to gscertain whether there
were any live or exploded ammuni-
tion within the premises. The area was
therefore cordoned off and sealed. At
the same time, the district authorities
requested the Army authorifies through
the State Government to depute a lcam
of ammuunition experts to sur.vey the
premises and categorise the wvurious
materials lying there,

On the basis of a request made lo
the Station Commander, Agra by the
District authorities., a technical team
of ammunition experte was Jdespaiched
by the authorities of the Army Central
Command 1o assist the civil wdn:inige
tration in this task. The team ¢ ex-
perts reacHed Agra and examined the
heaps lying at the premises of Agra
Bartan Bhandar, in close cooperalion
with the iocal police and district autho-
rities.

After examining the heap, the ame
munition technica] experts have re=
ported that among other things #he
following kinds of materials were found
at the premises:

(a) 87 pieces which were parts of
fired projectiles of 84 mm. Carl Gustav
target practice ammunition free from
explosives

(b) Two pieces which {ormed parts
of fired projactiles of 8¢ mm Carl
Gustav High Explosive Anti Tank
Ammunition, suspected to be blind (1.e.
fired but unexploded) containing un-
consumed explosive.

»
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(c) One piece of empty shell body
(aluminium alloy) of 8¢ mm Carl
Gustav [Nluminating Ammunition,

(d) 14 bags containinz iron and
aluminium scrap consisting of the fol-
lowing.

(i) Base Plugs of Grenade No. =5
M. Hand.

(ii) Fin assemblies of Docket Pro-
pelled Gun—7 Ammuniticn.

(iii) Tail units of projectiles.
(iv) Components of Fu:zes.

(e) 14 empty Cartridge Cases of Nor-
Arm; origin.

The Army Tethnical Team also sur-
veyei the ammunition said to have
bee:: recovered from  another place
whicn is said to be connected with the
owners of Agra Ba.lan Bhandar and
kept a1l Kotwali, in Agra Cily and
founs 1hé following:

(a) 5 bags of small Arms cartridge
Cases consisting of 7.62 mm, 9 mim and
50 Spotter  Tracers approximately
weighing 241 Kgs.

(b) 5 rounds of 7,62 mm. ammunition
of whnich 2 bore the markings of POF
(68) and the remaining oi OFV (71).

It may be mentioned in this connec-
tion that after use Smali Arms Cartri-
dge Cuses are offered tp the DGOF for
utilisition of brass. In case they are
not requiréd by the Factories they :re
also sold to National Small Scale Indus-
tries Corporation since 1973. Subsequ-
ently since October 1979, disposal of
crushed Small Arms Cartidge Cgzses is
also being dor by sale through public
auction by the Army Depots. Scrap ma-
terial is als. soid through public auc-
tion. Those who deal in meta] scraps
and manufscturers of utensils often

purchase suci: materials for the use of
its metallic contents.

When the firing exercises take place
some people living in the surrounding
areas often hide themselves in the
vicinity of the rangeg risking their own
lives. Immediately after the firing is
over they collect the meta] pieces
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scattered in the area with a view to.
selling them later.

. At times they take away the shells
which are fired. but remain unexplod-
ed. Such shells can explode when tin-
kered with subseguently, cuusing da--
mage and injuries to persons who are
nearby or who tinker with the shells.
Some fimes it is found that the explod--
ed parts have some unexploded mate-
rial which can explode afterwards
when tinkered with.

It may also be mentioned in this con--
nection that the local people indulged
in fhese practices with risk to their
own lives in spite of warnings given.
and widely publicised.

The Ordnance factories and Depots
have tight security arrangemenls o
guard  building-materials and stores.
Further, physica] verification of the
persons moving out of the factorizs are
also done to prevent theft or pilferage.

Therc are no reports to show that
thefts of ammunition have taken place
either from the ammunition depols or
the Ordnance Factories. In the De-
fence Services, therc are sufficieni pre-
cautionary measures and instructions
about the safe custody of ammunition
which are adequate against any possi-
ble act of sahotage, pilferage and.
stealing.

It has not so far hecome clear from
the investigations as to how the owners
of Agra Bartan Bhandar came in pos-.
session of the materials found with
them, that is to say whether they pur-
chased them from  pcrsons who had
purchased the same in auction or from
those who had collected them from the

" Firing Rangeg or had come in posses-

sion ©f *them by any other means. This
aspect will become clear by the time
the investigation is completed.

In view of these facts, I would sub-
mit that it would not be correct to hold
that the reported explosion at Agra
leads to a disclosure of a country-wide
racket in sophisticated armg or to a
suspicien of a network of ammunition
thieves operating with the help or con=--
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tacts with Army Depots or ordnance
~Factories.
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MR. DEPUTY-SPEAKER: He has
lgglied to that. He hag veplwd about
I .

SHRI SATYASADHAN CHAKRA.
BORTY (Calcutta South): The inci-
dent that has been referred to in the
Calling Attenfion notice is supremely
important.

SHR] N, K. SHEJWALKAR (Gwa-
lior): She asked whether the police
officers have asked for the CBI en-
quiry. He has not replied.

MR. DEPUTY.-SPEAKER: He has
replied. Mr. Chakraborty.

SHR] SATYASADHAN CHAKRA-
BORTY: The gtatement clearly brings
out the role which Government is
playing to evade its responsibility. It
is demonstrated in the statement
which the hon. Minister has placed
before the House. One funny thing in
the incident is this. It is said that
some local people are responsible for
all these things. The Minister js res-
ponsible for the security of our coun-
song under their protective umbrella.
for the security of the nation. Indulg-
ing in such statements only exposes
the role played by the Government
that they are happily sleeping and are
trying to evade their responsibility or
that they are trying to keep some per-
sons under their profective umbrella.
That is the point I wish to bring
out, I do not know whether the
Minister has any direct experience
about the firing and all that, May I
ask him one thing? Is it not a prac~-
tice that when any sort of firing takes
place, if there is a shell unexploded,
that is taken into acéount?

PROF. MADHU DANDAVATE
(Rajapur): He has seen one man
firing at another.

SHR1 SATYASADHAN CHAKRA-
BORTY: May I ask this for reply
from the Minister? I3 it an easy
thing in the army the ordinary
people to collect all things, as
it certain things afe falling from the
sky? If you go through the state-
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ment you will see how dangerousix
the Minister has tried to evade the
issue. I understand his difficulty, It
is because he has to depend on the
officers, it is' possible that a section

of ' the army officers are jnvolved in,

the racket along with the traders.
Otherwise, how are you going to ex-
plain that the anti-social elements ave
using the sophisticated weapons at
present? These weapons are either
coming from outside the country or
supplied from within the country. It
is the-responsibility of the Govern-
ment, particularly of the Defence
Department to stop this activity. They
should identify the areas which are
expozed to such types of smuggling
and also bring the culprits to book.
You should maintain a top security
in this respect and you should give
top priority to this.

Now, in the statement it is said
when the firing exercises took place
some people living in the surrounding
areas often hide themselveg in the
vicinity of the ranges risking their
lives, Now, why do wyou allow
them to hide themselves here? It is
nity? 1t the political elements hide
themselves, you would remove them
within one hour. But when these
people are irying to take away the
dangerous thing, how is it possible for
them to hide themselves here? It is
said that they take away the shells
which are fired and when they re-
main unexploded, - This is a story
circulated to convince the kiddies.
This appearg to be almost a nursery
tale which is not true. I can tell you
that this is not a single instance,
There have been many occurrences of
this type where a section of the army

officials and a gection of the business-_

men were involved in such rackets.
Even the hon. Minister would re-
member that some top Defence per-
sonnel were involved in giving out
" gome secret documents of the Defence
" Department to foreign nationals. I
would like to point-out that it is the
. -duty of the Government t{o see that
such things do not recur in future.
No assutance has been given in the
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statement on this point. You have
said that you do not know how these
things found their way to the shops.
That ig important and if you rely
upon your dJepartmental enquiries
and if you rely on those persons,
then it will be gifficult for you to get
the facts, This has pecome a profit-
able business for them and they gre
earning enormous money in this kind
of activity, Otherwise why this kind
of hush hush is taking place?
The worker of the Bartan Bhandar
wag telling the trader “Sir, send me
to the hospital. Don’t kill me.
If one worker is klled another worker
wil] alsp be  killed” I would
like to ask the Minister one
thing, You -had issued a state-
ment in thig connection in the Rajya
Sabha also. I have gone through
that statement where it is mentioned
that statement where it is mentioned
connection. Here also you could have
said that you were awaiting the find-
ings of the investigations. Now, may
I ask the hon, Minister when is he go-
ing to complete the investigation? If
there i a prima fdacie case that some-
thing illegal has happened, are you
going to hand over this case to the
CB.I.? Are you going to issue a
statement that you are sincere about
it and you are going tc bring the
culprits to book? I hope you will
bring these facts to light without any
prejudice and see that those responsi-
ble for it will not go scot free
because you do not like a parti-
cular section of the press Of
Jate, iyou have developed some
antipathy towards the press. But in
a democratic country like ours, it jg
the duty of the press to bring all
these things to light and it is also the
duty of the hon,. Minister including
the hon. Minister for Information and
Broadcasting, Shri Vasant Sathe, to
give wide publicity to all these things
and also to what we say, the Members_
on the Opposition side.

THE MINISTER OF INFORMA- -

TION AND BROADCASTING (SHRI

VASANT SATHE): 1 can give wide
publicity, not wild publicity.

SHRI SATYASADHAN CHAKRA«
BORTY: Until you go wild, you
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canot live wild publicity.

SHRI SHW'RAJ V. PATIL: I must
submit to this House that the duty
and the regponsibility of the army is to
protect the sovereignty and the terri-
torial integrity of the mation, It is left
io the police force to find out as to
who the thieves, robbers, dacoits,
murderers are, My hon., friend on
the other gide probably wants that we'
investigate the matter and collect the
information and give it to the House.
1 would very humbly submit that this

--ijs not the responsibility of the army
or of the Defence Ministry. Only
‘ because certain things which are used
by the Defence Ministry are jnvolved
in it, we are giving assistance to them
to find out whether those things are
‘live’, dead or blind or anything of
that kind. Anything more than that
is not required to be done by the
army. The hon. Member has said
that some army persons are involved
in it. I would beseech the hon.
Members in this House not to level
this kind of allegations against the
brave soldiers and the officers of the
army. It is only after getting full
evidence, if their guilt is established,
—you can make such allegations. It
is said that judge that you be not
judged, Let us not judge them be-
fore getting the evidence. Let us not
+allege things against them... (inter-
Tuptions), I would request you not
to do that.

SHRI SATYASADHAN CHAKRA-
BORTY: We did not gay anything
about our goldiers; we are proud of
them. But there may pe a section of
officers, and they are not like Ceaser’s
wife that their conduct cannot be
questioned. I do not think so. There
may be some blacksheep.

y MR. DEPUTY-SPEAKER: And
You said ‘May be.

SHRI SATYASADHAN CHAKRA-
BORTY: Yes Sir,

PROF. MADHU DANDAVATE n
the cas® of Dhabhwall and Bagpat, a
section ot the police was alleged 'ﬁo
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'be*tnvolved and the enquiry commis-

sion hag established the fact that they
were responsible; and they were held
responsible, It does not mean that
we are casting aspertions on the en-
tire police force,

SHRI SHIVRAJ V. PATIL: 1 just
said this in response to what was
said here. Now, if you check the re-
cord, you will find that what I am
saying now js correct. And if wyou
withdraw what you have said, I
would he very happy about it

SHRI SATYASADHAN CHAKRA-
BORTY: It is unfair..,, (interrup-
tiong).

MR. DEPUTY-SPEAKER; No,
will not permit this, He is replying
to you and every now and then you
are standing up...

There are some rules for calling
attention. ..

SHRI SATYASADHAN CHAKRA-
BORTY: And you would allow me to
be crucified... (Interruptions).

SHRI SHIVRAJ V. PATIL: 71 do
not want my }riend to be crucified; I
want that his statement should be
crucified. The hon. Member wants to
know as to when the investigation
would be completed. 1 have put across
tc the hon. Members that it is not for
the Defence Ministiry or the army
personnel to investigate into this
matter; it is for the police in Uttar .
Pradesh to investigate and give the
report to the court and to the concern-
ed authorities. Generally, they take
about three months to investigate such
offences, but if there is gomething im-
portant, they should do it quickly.
There is no doubt about it. But I am
not in a position to tell you as to
when this investigation would be
completed, :

I have hidden nothing fthm the
House and put everything befve the
House and it is for the House 8
judge. I would only request net O&
allege anything against the brave galle,
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“Among the jtems recovered from
the building where the blast,
resulting in two deaths, occurred
are 84 live bombs, 15 rockets, six
naval missiles and over 30 bagfuls.
of spare parts used to make anti-

_ aircraft, gun shells and tank spare

parts...”
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SHRI MOOL CHAND DAGA: This

*had appeared in the Indian Express.

ifers wwmiw ¥ Qg qrd #Y

‘ag wem g &

(waawi)
ot forrow oo Tifsw : #F vfear
qwaw @ fod admw @ & @i
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¥ aft wg wg; & @ fod T
ff w8 W g fe sy ww e
w AWT Wy AT FIAT §, T
FogaagAr g. ... | (U >

ot wawx yovr ;- fedw faed-
¥z ¥ IuX Fogzwr =4 fear &1

You have not rebutted that. This was
a departmental study. You have not
rebutted it. Why do you not rebut it?

ot faatist o arfeer @ &7
war & fa+d & f& osiq aFate
¥ WL I T wgT TEA
T qrST ®r T g1 s, sufan
§ agqr wigarg v gme aware
WX gart sfaarh wwer sty W
®E A WL T TP 4T |
TuC & AT ... 1 (EAAR)

wfer & &y wr § fr w9
K FO O T T W I @ E,
FUT MY IWHT FAEAIAY AT A JGTT
g7 (simmm)**

MR. DEPUTY-SPEAKER: 1linis-
ter iy replving to Mr. Daga Interrup-
tions will not go on record. Mr,
Minister, you reply.

(Interruptions) *+*

MR. DEPUTY.SPEAKER: Mr.
Minister, you neeq mnot reply to it.
You reply to Mr. Daga. Let it not go
on record. Minister is replying.

(Interruptions) **

MR, DEPUTY-SPEAKER: I will
not allow. The rules do not permit,
Yes;, Mr. Minister, you reply. I have
to run the House according to the
rules, T will not gllow this. No
question is allowed. (Interruptions)**

**Not recorded.

| PHALGUNA 18, 1802 (SAKA)

Petition Presented
ot firrere Yo aifew @ & wét

farmar & Wq e Wi § 8

agd ww § o qir fesw faar
war & fe fasdr WY ua & WA 9
afz #YE 91or g3 ¥ Y IS AEY

g...1 (nwwa) **
MR. DEPUTY-SPEAKER: You
reply to Mr. Daga,

(Interruptions)*?*
Let him reply. :

SHRI MOOL CHAND DAGA: I am
speaking on the basis of the jnforma-
tion published in papers. (Interrup- i
tions) **

ot fima T @Yo qifed @ W@
St TATE SImaT § Sew @l ¥ &
FE Tw wE wgr, Aafwr afy @my
fwdr & fasi®s o agT a1 @
& @ syF wmm qO WA @ g
arfer, 2aar @ smac @ 7 HOR
T Wl g |

(& @w.7)3

| P,

MR. DEPUTY.SPEAKER. No. No.
I am not allowing,

PETITION RE. TAKING UVER OF
WHOLESALE FOODGRAINS TRA-
DE, STRENGTHENING OF PUBLIC
DISTRIBUTION SYSTEM, ETC.

SHRIMATI GEETA MUKHERJEE
(Panskura): I beg to present a peti-
tion signed by Shrimati Vimla Faroo-
qui and others regarding take-over of
wholesale foodgains trade, strength-
ening of public distribution system,
remunerative prices for agricultural
produce and nationalisation of sugar,

cotton, textiles and drugs industries.

I want to...




